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No. 241/1995
in

O.A. No, 3252/1992
New Delhi this the 15fh n= ^

Day of February 1996
ffcn'hle airi A.V. Ifericiasan, Vioe Chairnan (J)
ffcn'ble Sin r.k. Ahooja, ffenfcer (A)

3Tri H.R. KhcJdiar,
H/o 32 lifcbia Cblleqe,
Karol

tfew Delhi.
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Applicant

Vs

Uiicn of Inlia throu^

1' The Secretary,
Ministry of Railways,
New Delhi.

2. The General Manager,
Northern Railway,
New Delhi.

I!all„ay Manager,
Delhi Division,
Northern Railway,
State Entry Road,
New Delhi.

Respondents

order (By Circulation)
ffcn'hle airi A.V. Ifericfesan, Vice Chairnan (j)

Tn this petition styled as Ro •
the T Application,applicant in the o A h

prayed that the
espondents be directed to nav h'

pay him interest @ 15%
annum -•from 13 1 1907 ^3-l.i987 for not in-plement ing the final
otder in the O.A. dated 25.3.1995

ptayed that the a 'V--^-5" " ^aa aleor u mat the order dated -r i
J-oth July I995 .«-e„ed. m.a.Mo. 390795 „aa fii^d ,L pe i

—g intereet on the delayed pay.ent. .hie MAdismissed in default MA m
M.A. No. 17Rn/QK

restoration ofn of the M.A. No. 390/95 wh i v,
in default Th " m dismissed'• This M.A. „as dismissed bv n a
18.7.-.1995 on fho Order datedon the ground that there wa.

no good ground
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for restoration for reasons stated in that or^r'̂
In this petition which is named as R.A., there is no
allegation as^^ how the order is erroneous on the face
o:^ecords or^ there is any other circumstances which
warrants the review ofthe order. Therefore, this
petition is misconceived and there is no error apparent
on the face of the record nor there is any other
relevant circumstances which warrants the review of the
order. The RA is rejected.

)

(A.V.Haridasan)
Vice Chairman (J)

M
(R.K. Ahooja)
Member (A)

^Mittal*
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